Directorate General of Foreign Trade
DES-V Section...

The Meeting No.02/AM-21 dated 16.07.2020 actually held on 30.09.2020, 12.10.2020 for the
licensing year 2020-21 to consider the cases under para 4.07 FTP 2015-20, Duty Exemption Schemes

(Chapter-4) in Room No.102 of DGFT Udyog Bhawan, under the Chairmanship of Shri S.S.B. Reddy, Addl.
DGFT. The following officers were present:-

S.No. | Name of the representatives and their designation Department
1. Shri Kuldeep Singh, Asst. Director-1I DC(MSME)
2 Dr. Ram Asrey Lal, Consultant DGFT
3: Shri Shaish Kumar, Tech-1 DGFT
4, Shri Nand Lal, consultant DPIIT
3. Shri Rajesh Malhotra, DDG DGFT
6. Shri Manoj Kumar Meena, Asst. Director DGFT

At the outset the Minutes of NC-V Meeting No. 01/AM-21 dated 18.06.2020 actually held on 07.09.2020,
16.09.2020 for the licensing year 2020-21 were taken up for ratification. As there was no amendment to
the same, the above referred minutes were adopted for implementation by the Committee without any
amendment. The agenda for meeting No.02/AM-21 dated 16.07.2020 was taken up for discussion and the
decision taken in respect of each case is enumerated below:

MEETING NUMBER : 2/84-A1.C3/2020 MEETING DATE : 16.07.2020

Case No.:17/12/84-ALC3/2019 Party Name: GAINUP  ‘Meat No/Date:2/84-  Status: Deferred

‘ INDUSTRIES INDIA PRIVATE ALC3/2020

‘ LIMITED 16.07.2020
B T —— oo e
1 1:01/84/050/00290/AM20/ 1:32/24/040/00057/AM20/ 14.10.2019 ‘ f

i

Decision: Commitiee considered the case as per agenda along with other relevant papers and noted that
firm has submitted their reply on dated 07.08.2020. Committee went through the details submitted in this

‘case and decided to refer the case to Sh. RA Lal for examination.
[The case stands deferred for re-listing.

;Case N018/12/84-ALC3/i019 ;Pany Name:ﬂ(}/n\'I‘NUi;' Lk Mcet No/Détc:2/34-‘ g "gSi'atiis:' Deferred
; ‘;’INDUSTRIES INDIA PRIVATE ALC3/2020 ]
; LIMITED 116.07.2020 ; |
R —— RLA File  Lic.No/Date:3210079154 b
12 %:01/84/050/00291/AM20/ 1:32/24/040/00055/AM20/ 114.10.2019 |

Decision: Committee considered the case as per agenda along with other relevant papers and noted that

firm has submitted their reply on dated 07.08.2020. Committee went through the details submitted in this

case and decided to refer the case to Sh. RA Lal for examination. i
. The case stands deferred for re-listing.

| [Case No.:19/12/84-ALC3/2019 Party Name: MIRA EXIM Meet No/Date:2/84- §s¥§{ﬁ‘§§“‘"i)éf‘£r}éd‘§
ILIMITED ALC3/2020 |
131 116.07.2020
' 'HQFile B "~ Lic.No/Date:0510412114
- :01/84/050/00292/AM20/ :05/24/040/00384/AM20/ 15.10.2019

1



| [The case stands deferred for re-listing.

7 1:01/84/050/00300/AM20/

gDecision: Committee considered théucasé as per “égénda along w1th other relevant papersand demded to

'send a final reminder to the firm to furnish the followings:

% 1. CAD, Image and Measurement Chart.
| 2. Complete two sets of application.

:03/94/040/00437/AM20/ 117.10.2019

| [Case No.20/12/84-ALC3/2019 [Party Name PEARLGLOBAL Mect No/Date:2/84-  [Status: Deferred |
b INDUSTRIES LIMITED ALC3/2020 E i
| 116.07.2020 | f
| HQ File RLA File  LicNo/Date:0510412115 | Paioun
| 1:01/84/050/00293/AM20/ 1:05/24/040/00385/AM20/ 115.10.2019 | !
Decision: Committee considered the case as per agenda along with other relevant f)apers and decided to
| send a final reminder to the firm to furnish the followings: ‘
. 1. CAD, Image and Measurement Chart.
2. Complete two sets of application.
! The case stands deferred for re-listing.
| [CaseNo.21/12/84-  [Party Name: IMPEL |Meet No/Date:2/84- Status:Approved |
| |ALC3/2019 [EXPORTS IALC3/2020 | ;
| 116.07.2020 5
. |HQFile RLA File ILic.No/Date:0710115566 | |
1:01/84/050/00294/AM20/ 1:07/24/040/00143/AM20/ 115.10.2019 5
‘5 Decision: Committee considered the case as per agenda along with other relevant papers and |
- after detailed deliberation Committee decided to ratify the norms as under: |
i | Export item Qty. Import item Qty. Recommended
| || Flexible Intermediate Bulk 454545.400 Kg. PP Woven Fabric-Raffia 4,63,636 Kg. |
| | Container Bag(FIBC Bag) Tape Grade f
. RA concerned may take necessary action subject to compliance of other usual conditions.
- [Case No.:26/12/84- Party Name: OM LEATHER |Meet No/Date2/84- Status:Deferred |
'ALC3/2019 /ARTDECO (P) LTD., 'ALC3/2020 | f
; | 116.07.2020 |
HQ File RLA File Lic.No/Date:0210209485 |
. :01/84/050/00299/AM20/ 1:02/24/040/00102/AM20/ 117.10.2019 E
6 Decision: Committee considered the case as pér agenda along with other relevant papers and decided to
' 'send a final reminder to the firm to furnish the followings: |
| 1. Complete details of import item no-3,5,6,7,8,14,15,17,18,19,20,24 with specifications. .
2. Net import content of imported item in the export product indicating wastage separately. |
- 3. Complete calculation for requirement of all the raw material for manufacturing of export product.
| The case stands deferred for re-listing.
| CaseNo.:27/12/84-  [Party Name:CREATIVE |Meet No/Date:2/84-  [Status:Deferred
~ |ALC3/2019 \GARMENTS PRIVATE |ALC3/2020
| LIMITED 116.07.2020
| HQFile RLA File Lic.No/Date:0310832301 |

‘Decision: Committee considered the case as per agenda along with other relevant papers and noted that
Committee went through the details submitted in this
- case and decided to refer the case to Sh. RA Lal for examination.
| |The case stands deferred for re-listing.

firm has submitted their reply on dated 01.02.2020.

:



g“”*gase No.:29/12/84-  |Party Name: OPERA Meet No/Date:2/84- ~ Status:Deferred |
| ALC3/2019 'GLOBAL PRIVATE \ALC3/2020 §
[ LIMITED 116.07.2020

HQFile  RLAFile - LicNo/Date:0s10412183|
“01/84/050/00302/AM20/  :05/24/040/00402/AM20/  18.10.2019 ?

'8 Decision: Committee considered the case as per agenda along with other relevant papers and decided to |
| send a final reminder to the firm to furnish the followings: %
} f 1. For export item 3™, bottom portion upper front and upper back portion are mentioned in export §
- product but claimed fabric input only for two. |
2. Similarly for export product 4 export product contains 3 inputs but claimed only two.

, 3. Complete two sets of application along with copy of Advance Authorization.

'The case stands deferred for re-listing.
| Case No.:31/12/84-ALC3/2019 Party Name: MEHLER Meet No/Date:2/84- Status: Deferred |
’ § [ENGINEERED PRODUCTS \ALC3/2020 | |
INDIA PRIVATE LIMITED  16.07.2020 , \
- |HQ File :01/84/050/00304/AM20/ [RLA File LicNo/Date:0710115584 | f
§:O7/24/040/00155/AM20/ 121.10.2019 | ]
fDecision: Committee considered the case as per agenda along with other relevant papers and decided to
lo send a final reminder to the firm to furnish the followings:

Manufacturing process and stage wise wastage.
Nature & image of the product.

Content of input in kgs in each export product. E
Function of inputs 3 to 5 in making the export product. ‘
Complete two sets of application along with copy of Adv. Authorization for fixation of

5, adhoc norms. |
' The case stands deferred for re-listing.

Case No.:34/12/84-ALC3/2019 [Party Name: QUALIANCE  |Meet NoDate:2/84- [Status:Deferred |
1 INTERNATIONAL PVT.LTD.  ALC3/2020 ?

| 116.07.2020 f
[HQFile  |[RLATFie S Lic.No/Date:0310832349 | 7
1 [01/84/050/00307/AM20/ 1:03/95/040/00718/AM20/ 22.10.2019 ;

Decision: Committee considered the case as per agenda along with other relevant papers and decided to
send a final reminder to the firm to furnish the followings: ‘
1. CAD, Image and Measurement Chart.
2. Complete two sets of application.
| |The case stands deferred for re-listing.

| [Case No.:37/12/84-ALC3/2019 [Party Name:BSS ENN Meet NoDate:2/84- Status:Deferred |

[EXPORTS, ALC3/2020
116.07.2020 z ‘
T Ty re— TR e 1
| [01/84/050/00310/AM20/ 1:32/24/040/00065/AM20/ 22.10.2019

Decision: Committee considered the case as per agenda along with other relevant papers and decided to
jsend a final reminder to the firm to furnish the followings: |
1. CAD, Image and Measurement Chart. |

‘ 2. Complete two sets of application. i
| The case stands deferred for re-listing. ‘

12 Case No.:4/13/84-ALC3/2019  [Party Name:SPUNWEB Moot No/Date/gd. [Status:Approved |
2] 'NONWOVEN PVT.LTD ALC3/2020 | f

3



; 16.07.2020 A
| HQFile AT - - LicNoDate:2410042899
I 1:01/84/050/00314/AM20/ :24/24/040/00030/AM20/ j22. 10.2019 | |
Decision: Committee considered the case as per agénda along with other relevant paioers and w‘eﬁt‘thﬁroﬁwg‘h ;’
| |the details submitted in this case and decided to ratify the norms for above said Adv Authorization as |
| |applied for. g
| |RA concerned may take necessary action subject to compliance of other usual conditions. #

Case No.:1/16/85-ALC3/2019 [Party Name: SARITA HANDA  Moet No/Dato 2Bt~ lseorris
[EXPORTS PRIVATE LIMITED  ALC3/2020
f 16.07.2020

| _ HQFile IRLA File Lic.No/Date:0510412317 | ;
13 1:01/85/050/00104/AM20/ 1:05/24/040/00437/AM20/ 01.11.2019 ;
x A ey ,W,,WW,,AM,W,'WW = R S mom i i oy s — e i i §

Decision: Committee considered the case as per agenda along with other relevant papers and noted that %
- firm’s representation has been sent to DCMSME and decided to wait for their comments. |
. The case stands deferred for re-listing. |

 [Case No.:1/16/84-ALC3/2019 Party Name: REINFORCED Mt No/Date:2/84. ~ [Status:Deferred

'EARTH INDIA PRIVATE |ALC3/2020 ; |
5 ILIMITED 116.07.2020 | ?
| [HQFile | ~ [RLAFie  [LicNoDateosiosizs2e | §
114 [:01/84/050/00398/AM20/ :05/24/040/00540/AM20/ 110.12.2019 | |
jizDecision: Committee considered the case as per agenda along with other relevant papers and noted that |

this case and decided to refer the case to Tech-1 for examination.
‘The case stands deferred for re-listing. '

 [Case No.:2/16/84-ALC3/2019  [Party NameRADNIK * Meet No/Date:2/84-  [Status:Approved |

firm has submitted their reply for requisite information. Committee went through the details submitted in |

: [EXPORTS 'ALC3/2020
-l 116.07.2020 ‘
' |HQFile RLA File Lic.No/Date:0510412830 |
| 1:01/84/050/00399/AM20/ :05/24/040/00550/AM20/ 110.12.2019 ’

115 DecmlsnonMCommlttee considered the case as per agenda{éiar;g‘ with other relevant papéf;. féking cue f;om
' SION-J270 ,Committee decided to ratify the norms as under: |

f@ort item Qty. | Import item Qty. Recommended |,
' | Ladies Shirt (Full Sleeve) Mfd Of 100% 1516.00 100% Polyester Woven Dyed | 4169 Sq. Mtr
; Polyester Woven Dyed Fabric GSM Nos.. Fabric Width 55"(Cutt)GSM |
| 160+/-10% STYLE RX EMB WS T100 1604/-10%
| |RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:3/16/84-ALC3/2019  [Party Name: A-ONE Meet NoDate:2/84- Status: Deferred |

§FOOTWEARS PRIVATE §ALC3/2020 ‘
| ILIMITED 116.07.2020 | |
T o RIAFL - - . LicNo/Date:0510412832 |
| :01/84/050/00400/AM20/ :05/23/040/00349/AM20/ 110.12.2019 | ;
16 ‘Decision: Committee considered the case as per agenda along with other relevant papers and decided to
| Isend a final reminder to the firm to furnish the followings: |
I i - 1. Te give complete calculation for requirement of import item for making each type of export
? product.

i 2 Te give design/drawing of upper i.e. weaving sleeves column knitting 5 centimeter/ 4 centimeter
| The case stands deferred for re-listing.

17 |Case No.:6/16/84-ALC3/2019 [Party Name: AMBIKA Meet No/Date:2/84- Status:Approved |
M (COTTON MILLS LIMITED, | ALC3/2020 |
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|

i

|

119 :01/84/050/00407/AM20/

i

120

. RA concerned may take necessary action subject to compliance of other usual conditions.

2

'The case stands deferred for re-listing.

i e A Sl S i e S ]
HQ File RLA File LLic.No/Date:3210079284 |
1:01/84/050/00403/AM20/ 1:32/24/040/00091/AM20/ i11.12.2019 |
;Decision: Committee considered the case as per agenda along with other relevant papers. Based on
‘written comments of DCMSME » Committee decided to ratify the norms as under:
Export item Qty. Import item Qty. Recommended ||
Knitted Fabric made out of 95% 43366.970 | LENZING TM Viscose 42640.570 K g. ’
Viscose/ Micro Modal Fabric with 5% or more Kg. Staple Fibre LENZING
of Elastomeric Yarn (NET CONTENT OF TM Modal Micro bright i
IMPORT ITEM IN THE EXPORT PRODUCT TO rawwhite 1.0 dtex / 34 mm |
BE ACCOUNTED F OR)
RA concerned may take necessary action subject to compliance of other usual conditions. |

Case No.:9/16/84-ALC3/2019  [Party Name: AMBIKA COTTON Meet No/Date:2/84-

(Case No.:10/16/84-ALC3/2019
i

|

IParty Name:QUALIANCE
INTERNATIONAL PVT.LTD.

Meet No/Date:2/84-

HQFile RLAFile

‘Decision: Committee considered the case as

1:03/95/040/00899/AM20/

P .
firm has submitted the hard copy of application. Committee went through the details submitted in this case

er agenda along with other relevant papers and noted that |

‘and decided to refer the case to DCMSME for examinatio

fEasé No. :'1 1/16/84—1;LC3/2019 ”éf;arty Name: NANDAN

EDENIM LIMITED

}:]QFl]e R e e
1:01/84/050/00408/AM20/

1:08/24/040/00283/AM20/

|ALC3/2020 g

116.07.2020 g |
TN TS

12.12.2019

* Meet No/Date:2/84-

'ALC3/2020

116.07.2020

|Lic.No/Date:0810146747 | :
112.12.2019

Status:Approved |

i

1

{

Decision: Committee considered the case as per agenda along with other relevant papers and went through |
the details submitted in this case and decided to ratify the norms for above said Adv Authorization as 5
'under: ’
Export item Qty. S.No. | Import item Qty. Recommended ‘
Cotton Dyed Denim Cloth 460000.00 | 1. 100% Cotton Yarn 478400 Kg. ;
with/without Kg 2 Vat Indigo Blue Solution Dye | 76360 Kg.
| over-dyeing printing/coating 30% Strength

Case No.:13/16/84-ALC3/2019

Party Name:RADNIK EXPORTS 'Meet No/Date:2/8d-

ALC3/2020
116.07.2020

~ Status:Deferred

|
i
|
|

' St;tu sApprJved [

IMILLS LIMITED, |ALC3/2020

| 116.07.2020
'HQ File RLA File \Lic.No/Date:3210079285 |
:01/84/050/00406/AM20/ %:32/24/040/00093/AM20/ 111.12.2019
§Decision: Committee considered the case as per agenda along with other relevant papers. Based on

18 |written comments of DCMSME , Committee decided to ratify the norms as under:
? Export item Qty. Import item Qty. Recommended |
Knitted Fabric made out of 95% Viscose/ 67066.280 | LENZING TM Viscose 65942.92 K g. !

| Micro Modal Fabric with 5% or more of Kg. Staple Fibre LENZING i
Elastomeric Yarn (NET CONTENT OF TM Modal Micro bright !
IMPORT ITEM IN THE EXPORT rawwhite 1.0 dtex / 34 mm
LPRODUCT TO BE ACCOUNTED FOR) !

| [RA concerned may take necessary action subject to compliance of other usual conditions. |

gStatus:Deferred '

|



IRLATile Lic.No/Date:0510412892
1:05/24/040/00560/AM20/ 13.12.2019

*H’Q T
1:01/84/050/00410/AM20/

e m—
i
H
{

fDecision: Committee considered the case as per agenda along with other relevant papers and decided to |

‘ask the firm to furnish the followings: |
1. Proper CAD with measurement chart.
2. Mentioning correct efficiency.

. The case stands deferred for re-listing. |
| [Case No.:17/16/84-ALC3/2019 [Party Name:SRI CHERAN | Meet No/Date:3/84- |Status: Deferred |
f f {SYNTHETICS INDIA PRIVATE /ALC3/2020 | |
‘ | [LIMITED, 116.07.2020

& Y T — e S ESSS B e
122 1:01/84/050/00414/AM20/ 1:32/24/040/00094/AM20/ 113.12.2019 |

Decision: Committee considered the case as per agenda along with other relevant papers and noted that
| [firm has submitted their reply on dated 04.08.2020. Committee went through the details submitted in this|
| [case and decided to refer the case to Sh. RA Lal for examination.
| |The case stands deferred for re-listing.

E f’?Case No.:18/16/84-AL.C3/2019 gParty Name:MODELAMA gMeet No/Date:2/84- E%Slfatus:Deferred ;
| EXPORTS PVT LTD. ALC3/2020 ? ‘
; | 116.07.2020 i |
HQ File RLA File Lic.No/Date:0510412916 | |
- 1:01/84/050/00415/AM20/ 1:05/24/040/00563/AM20/ 116.12.2019 |
Decision: Committee considered the case as per agenda along with other relevant papers and decided to |
| send a reminder to the firm to furnish the followings:
| 1. CAD, Image and Measurement Chart. ,
| 2. Complete two sets of application.
The case stands deferred for re-listing. '

- [Case No.:19/16/84-ALC3/2019 [Party Name:RECKITT MeetNo/Date:2/84-  [Status: Deferred |
| BENCKISER HEALTHCARE | ALC3/2020

INDIA PRIVATE LIMITED ~ |16.07.2020
& T e OMLAEE . [LicNo/Date:0510412041 |
24 :01/84/050/00416/AM20/ 1:05/24/040/00570/AM20/ 117.12.2019 | f

~~~~~~~~~ i

?Decision: Committee considered the case as per agenda along with other relevant papers and noted that

firm has submitted their reply. Committee went through the details submitted in this case and decided to|
| refer the case to DPIIT for examination.
| The case stands deferred for re-listing.

| [Case No.:20/16/84-ALC3/2019 Party Name:SIVSHREE  Iveat No/Date2/84-  [Status:Deferred |
|| MEDITTEX (INDIA) PRIVATE |ALC3/2020 |

| LIMITED, 116.07.2020
Home - § NS RS ee e ey 4

1:01/84/050/00417/AM20/ :32/24/040/00085/AM20/ 117.12.2019

f25 Decision: Committee considered the case as per agenda along with other relevant papers and decided to

. send a reminder to the firm to furnish the followings:
| 1. CAD, Image and Measurement Chart. i
5 - F Complete two sets of application. |
' 3. Net content of import item in export product. !
L] a4 Requirement of inputs in Sq. Mtr.

| The case stands deferred for re-listing.




Case No.:21/16/84-ALC3/2019 |Party Name: KORRUN INDIA ~ |Meet NoDate /s, Status:Approved |

PVT LTD ALC3/2020

; 116.07.2020
HQ File RLA File f S ILic.No/Date:0710115870
:01/84/050/00418/AM20/ :07/24/040/00218/AM20/ 117.12.2019

%%‘written comments has been received from DPIT vide file no- P-4701 1/79/2020-TSW dated 29.04.2020.

[ — . Bt s = AR
| gDeclswn: Committee considered the case as per agenda along with other relevant papers and noted that
| |Based on written comments, committee decided to ratify the norms for above said authorization as under:

i

‘Taking cue from SION G-33 , following norms are recommended:
' 1. Export Item; Travel bag - Fitness Bag 20L grey Domyos,
Quantity; 10,000 Pcs.

‘ S.no. Import Item Description Quantity recommended
I P1 1({)10;?[* Izgjl}éelséirg I;;,; coated fabric P600D DTY 72T WRPU] Net content + 5 %
l2 \;/(g);/& Il)czi\)//[eosltgro 13’;}7§oated Fabric P600D DDY DTY 72T Net content + 5 %
| 3 }1)%()1%() I\I/)Ic(;llyg;;egsl;U coated Lining fabric P75D 185T WR Net content + 5 % :
I ] wwrra— |
5 Mesh fabric (150gsm) 150g Pinhole Mesl.'n (M0101088) Net content + 5 % ;
; ls (ﬁgzlz)/glsggl;lER 5# Nylon Plain waven Zipper (SBS) Net content +1 %
i N e T e rem——
B S R G e m—
I I e e e Mo
[ o e T wid e maming oy |
51 2 Woven Pile Fabric (10mm width in running linear meter) Net to Net content ‘

(Velero hook) 10mm Velero hook (M0401571)
Narrow Woven fabrics of man made fibre for Binding (16m

113 width in running linear meter) 16mm 600D Binding tape Net content +1 % |
(M0401565) j
I Narrow woven fabrics of man made fibre for Elastic Binding |
L4 (22mm width in running linear meter) 22mm folded elastic ~ [Net content +1 %
i Binding (M0400337 ;
Polypropylene Rope (3mm width in running linear meter)
15 3mm PP Pipe (M06000] 7) Net to Net content f
[ Narrow Woven Fabrics of man made fibre for Binding
' 116 (22mm width in running linear meter) 22mm 600D Binding | Net content +1 %
: Tape (M0400204)
5 Plastic Buckle (INo. per Export item) 32mm plastic
| 1Y rectangle buckle UTX (M0501364) et to Net content
Plastic Buckle (INo per export item) 32mm Plastic Triglide
18 buckle UTX (M050136 5) Net to Net content
i . . . « . i
- Pins (other) (2 Nos. per export item) Pipe Joint Pin !
| 19 (M0600006) Net to Net content i
120 Labels of textile materials (1 No. per export item) Woven

7
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i

f

‘RA concer

L

flabel (9810002444)

. 2. Export Item; Travel bag - Raincover (70/100L) for Backpack

| Quantity;

15,970 Numbers

B.No, Import item Description Qty. Recommended
21. 100% Polyester PU Coated fabric P75D 185T DYE WR | Net content + 5 %
PU2 (M0102470)
i 22. 100% Polyester PU Coated Printed Fabric P75D 185T Net content + 5 %
;; DYE WR PU2 (X022342001001)
23: 100% Polyester PU Coated Printed F abric P75D 185T Net content + 5 %
| DYE WR PU2 (X022342001002)
24, 4 Polypropylene Rope (2.50mm width in running linear | Net to Net content
meter) PP Cord (M0402852)
25, Narrow Woven fabrics of manmade fibre for elastic Net content + 1 %
binding (25mm width in running linear meter) 25mm
folded elastic binding (M0402853)

Case No.:22/16/84-ALC3/2019 [Party Name:CAMPAR]

i—IQFlleM iy
527 :01/84/050/00419/AM20/

ned may take necessar

* Meet No/Date:2/84-

| [Case No.:23/16/84-ALC3/2019

i
H

 Status:Deferred |

Y action subject to compliance of other usual conditions.

IEXPORTS PVT.LTD. EALC3/2020 !

16.07.2020 |

e S T — ;i&NJDQ&?ﬁ5"1‘““(“)41”'294%2
1:05/23/040/00360/AM20/ 117.12.2019

Decision: Committee considered the case as per agenda along with other relevant papers and decided to |
send a reminder to the firm to furnish the followings: |

1. CAD, Image and Measurement Chart.

| 2. Complete two sets of application,
| |The case stands deferred for re-listing.
[Party Name:SURE SAFETY Moot No/Date-2/84- Status: Deferred |

|(INDIA) LIMITED 'ALC3/2020 ; g

16.07.2020 g ;

% - fliLj\Flle SRy Lic.No/Date:3410045714 ol

H
i

28|

i
i

i

" [Case No.:24/16/84-
~ |ALC3/2019
29

HQ P
1:01/84/050/00420/AM20/

1:34/24/040/00282/AM20/

17.12.2019

Decision: Committee considered the case as per agenda along with other relevant papers and

noted that case pertains to DPIIT. Commi
the following information:
1. Manufacturing process indicating stage wise wastage of each raw material in

| manufacturing process.

2. Net weight of import of item

weight of export and import item in kg terms.

W

; Mitr etc duly certified by chartered engineer.
| The case stands deferred for re-listing.

HQ File

:01/84/050/00421/AM20/ 3:05/24/040/00577/AM20/

(i.e. import content) in the export item and to indicate

Drawing/design/lyout of the export item with efficiency chart of raw material.
4. Complete calculation of requirement of each ra
product, giving detailed specification of each r

~ [Party Name: SAHU
[EXPORTS

; RLA o

8

Meet No/Date:2/84-
'ALC3/2020
116.07.2020 .
" [Lic.No/Date:0510412953
118.12.2019

ttee decided to send a reminder to the firm to furnish

W material in manufacturing of export
aw material like GSM/width or area in Sq.

|
:

i
H

i

 [Status: Deferred |

i
i

|



gDecision: Committee considered the case as per agenda along with other relevant papers and ‘decided to

| send a reminder to the firm to furnish the followings: ?
1. Image, Measurement Chart.
| | 2. Correct CAD, 2
| [The case stands deferred for re-listing

 [Case No.:25/16/84-ALC32019. [Party Name: KOTTEX MeetNoDate:2/84-  Status:Approved |

| IINDUSTRIES PVT LTD ALC3/2020 §
L 116.07.2020 ‘ }
| {HQ File RLA File ILic.No/Date:5210043270 ,
§ 1:01/84/050/00422/AM20/ ?:52/24/040/00050/AM20/ 118.12.2019 ! §
- Decision: Committee considered the case as per agenda alon

| |SION-J44 ,Committee decided to ratify the norms as under: |
30]S. Export item Qty. Import item Qty.
| | No. Recommended
| 1. 100% LINEN FABRICS(FLAX 1936.17 100 PCT FLAX 2032 Kg. |
" FABRICSOUPTO 500GSM Kg. YARN BELOW 70NM !
2. FLAX BLENDED FABRICS 3000 Kg. | 100 PCT FLAX 1732.50 Kg.
CONTAINING WITH COTTON (55% YARN BELOW 70NM
LINEN FABRICS AND 45% COTTON
f FABRICS UPTO 500GSM)
| |RA concerned may take necessary action subject to compliance of other usual conditions.

| [Case No.:26/16/84-ALC3/2019 [Party Name: QUALIANGE Meet No/Date:2/84-  |Status:Deferred |

INTERNATIONAL PVT.LTD. | ALC3/2020 , ;
116.07.2020
HQFile RLA File 7 [LicNo/Date:0310833527

§31 :01/84/050/00423/AM20/ 1:03/95/040/00920/AM20/ 118.12.2019 |
; fDecision: Committee considered the case as per agenda along with other relevant papers and noted that§

{firm has submitted the hard copy of application. Committee went through the details submitted in this case |
- land decided to refer the case to DCMSME for examination. |
. [The case stands deferred for re-listing.

|

|Case No.:27/16/84-ALC3/2019 [Party Name:RADNIK [Meet No/Date:2/84- [Status:Approved |

Lo [EXPORTS |ALC3/2020

E 16.07.2020

| HQFile RLA File ILic.No/Date:0510412959

| :01/84/050/00424/AM20/ 1:05/24/040/00579/AM20/ 119.12.2019 !

' |Decision: Committee considered the case as per agenda along with other relevant papers and went through

32 (the details submitted in this case and decided to ratify the norms for above said Ady Authorization as |

. lunder:

| | Export item Qty. Import item Qty. Recommended |

? LADIES TROUSER MFD Of 250 100%LINEN WOVEN 760 Sq. Mtr.

100%LINEN WOVEN DYED FABRIC Nos. DYED FABRIC WIDTH |
GSM 135 +/-10% 53" GSM 135 +/-10% i

| STYLE RD-MR-SS20-520

| RA concerned may take necessary action subject to compliance of other usual conditions.

[Case No.:30/16/84-ALC3/2019 [Party Name:RADNIK EXPORTS Meet No/Date:2/84- Status: Approved |

; @ 'ALC3/2020
116.07.2020 | 5
Ty T [RLA File ~ [LicNo/Date:0510412976 | |

:01/84/050/00427/AM20/ 1:05/24/040/00582/AM20/ 119.12.2019 | ?

Decision: Committee considered the case as per agenda along with other relevant papers and went through |

9 i



| [the details submitted in this case and decided to ratify the norms for above said Adv Authorizationas

'under:
Export item Qty. Import item Qty. Recommended
I LADIES BLAZER MFD OF 74% 800 VISCOSE 26% 1760 Sq. Mtr./Pcs
| VISCOSE 26% POLYESTER WOVEN Nos. | POLYESTER WOVEN
g DYED FABRIC GSM 104+/-10% DYED FABRIC WIDTH
| STYLE 1018663 55"GSM 104+/-10%
. |RA concerned may take necessary action subject to compliance of other usual conditions.

| [Case No.3U/I6/84-ALC3/2019 Party Name:VERTERRA Meet No/Date:2/84-  Istatus:Rejected |
i [VENTURES |ALC3/2020 ; ;
= : 16.07.2020 | g
B T T — e T i

34 01/84/050/00428/AM20/ :31/83/040/00116/AM20/ 20.12.2019 | |

~ Decision: Committce considered the case as per agenda along with other relevant papers and decided that

‘o norms can be worked out as complete specifications of export and import items has not been given and
it may not be possible to establish nexus, that imported goods are only exported, without specifications.
[Therefore committee decided to reject the case.

| RA concerned may take necessary action subject to compliance of other usual conditions.

i
i
i
i
|

 [Case No.:33/16/84-ALC3/2019 |Party Name: TANGERINE ~ MeetNo/Daie:2/84-  [Status:Deferred

|
H
i

i

DESIGN PVT. LTD. 'ALC3/2020
i i | 116.07.2020
| [HQFile RLA File ” ILic.No/Date:0510413001 | %
35 |:01/84/050/00430/AM20/ :05/24/040/00585/AM20/ 120.12.2019 ;

Decision: Committee considered the case as per agenda along with other relevant papers and noted tha

firm has submitted the hard copy of application. Committee went through the details submitted in this case
| |and decided to refer the case to DPIIT for examination.
| [The case stands deferred for re-listing,

Case No.:39/16/84-ALC3/2019 [Party Name:PEARLGLOBAL | Meet NoDate:2/84- [Status:Deferred

[INDUSTRIES LIMITED \ALC3/2020 |
I 116.07.2020 |
HQFﬁe e S = XI’iLA e S TR ! SECEPRN,

536 :01/84/050/00436/AM20/ §:05/24/O40/OO600/AM20/ 126.12.2019

Decision: Committee considered the case as per agenda along with other relevant papers and decided to
'send a reminder to the firm to furnish the followings:
f‘ 1. CAD, Image and Measurement Chart.
j ' 2. Complete two sets of application.
. [The case stands deferred for re-listing.

i

|
i

H

i

i

| [Case No.:40/16/84-ALC3/2019 [Party Namc:INDIAN Meet No/Date:2/84-  IStatus:Deferred
. [EMPORIUM IALC3/2020

, 116.07.2020

[HQFile RLAFR  fleNobasiiosoie:

:01/84/050/00437/AM20/ 1110/24/040/00083/AM?20/ 127.12.2019 ’
§37 gDecision: Committee considered the case as per agenda along with other relevant papers and went through
the details submitted in this case and decided to ratify the norms for above said Adv Authorization as

under:
Export item Qty. | Import item Qty. Recommended
SISAL RUGS WITH COTTON 366 SISAL TWINE 1942 Kg.

| BINDING 1904KG OF SISAL YARNS | Nos.

‘RA concerned may take necessary action subject to compliance of other usual conditions.
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| [Case No.:41/16/84-ALC3/2019 [p

arty Name:STRAWBERRY

Meet No/Date:2/84-

i

Status: Deferred |

ISTUDIO EXPORTS PRIVATE 'ALC3/2020 { }

: LIMITED 116.07.2020 | g
HQ File IRLA File Lic.No/Date:0510413114 | SN

38 1:01/84/050/0043 8/ AM20/ 1:05/24/040/00603/AM20/ 27.12.2019
i o = Ay i ey sl B . i E
‘ §Decision: Committee considered the case as per agenda along with other relevant papers and noted that |
| Ihard copy of application has been furnished by the firm. After detailed deliberation, committee decided to é
lask the firm to furnish the CAD, Image and Measurement Chart, |

| |The case stands deferred for re-listing, 5
| [Case No.:43/16/84-ALC3/2019 Party Name:HINDUSTAN Meet No/Date:2/84- [Status: Deferred |
I i APPAREL INDUSTRIES fALC3/2020 |
|| 16.07.2020 |
| HQFile RLA File Lic.No/Date:0310833784 B |
139 %:01/84/050/00440/AM20/ :03/94/040/00779/AM20/ 130.12.2019 ;

considered the cas
firm has submitted the hard copy of appli
and decided to refer the case to DCMSM
The case stands deferred for re-listing.

cation. Committee went throu
E for examination.

€ as per agenda alogg;wth other relevziﬁ:trpapers and noted thafE
gh the details submitted in this case |

H

| [Case No.:44/16/84-AL.C3/2019 [Party NamePINNACLE  [Meet NoDae8d: — lstace
| ICLOTHING CO /ALC3/2020

. ; 116.07.2020

. HQFile RLAFLe =

o 1:01/84/050/00441/AM20/
Decision: Committee considered the case as
§send areminder to the firm to furnish the fo

|| 2. Complete two sets of application.
| [The case stands deferred for re-listing.

:05/24/040/006 12/AM20/

101.01.2020

llowings:
| | 1. CAD, Image and Measurement Chart.

~ [Lic.No/Date:0510413167 LT

per agenda along with other relevant papers and decided to

HQFile
i :01/84/050/00442/AM20/

| Decision: Committee considered the case as

. send a reminder to the firm to furnish the fol
| CAD, Image and Measurement Chart.

1.
2. Complete two sets of application.
case stands deferred for re-listing.

| |The

i

i
i
i
i

ase No.:45/16/84-ALC3/2019 [Party Name:PINNACLE Meet No/Date:2/84- Status:Deferred
/CLOTHING CO ALC3/2020 ?
| 16.07.2020 ;
= RLAFxle s © Lic.No/Date:0510413169
1:05/24/040/00613/AM20/ 01.01.2020

-

per aéend‘amé‘lw(/j};é with other relevant ;;z;pers and decided to

lowings:

| [Case No.:46/16/84-ALC3/2019

EParty Name:PINNXCiE

Meet No/Date:2/84-

iy
i
{

{

i
{

Status:Deferred |

{13 /CLOTHING CO 'ALC3/2020 | |
| ] ! 16.07.2020 |
' _HQFile IRLA File LLic.No/Date:0510413170 ; f
542 1:01/84/050/00443/AM20/ 1:05/24/040/00610/AM20/ 101.01.2020 i ?
| gDecision: Committee considered the case as per agenda along with other relevant papers and decided to i

'send a reminder to the firm to furnish the C
'The case stands deferred for re-listing.

AD, Image and Measurement Chart.
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| Case No.:47/16/84-AL.C3/2019 Pag NameBB.~ =~ Moot NoDemibl Status:Deferred |
[ [INTERNATIONAL /ALC3/2020 g ;
. | 116.07.2020 |
| o i e . o e i - e
ZHQ File 3gRLA File ILic.No/Date:0610039384 é ﬁ
143 :01/84/050/00444/AM20/ 1:06/24/040/00080/AM20/ 102.01.2020 ; |
! S e e USSR, R G S i

Decision: Committee considered the case as per agenda along with other relevant papers and noted that |
firm has submitted the hard copy of application by mail dated 20.04.2020. Committee went through the |
\details submitted in this case and decided to refer the case to DCMSME for examination.
'The case stands deferred for re-listing |

r
§
i
i
i
i

i

S

 [Case No.:48/16/84-ALC312019 Party Name:GAURAV  |Meet NoDate2/gd. Status: Deferred |
| INTERNATIONAL EfALC3/2020 5
| | 116.07.2020 ;
| |HQFile RRLA File ~ [LicNo/Date:0510413182 N
?44 1:01/84/050/00445/AM20/ 1:05/23/040/00387/AM20/ 102.01.2020 ‘
. Decision: Committee considered the case as per agenda along with other relevant papers and decided to |
send a reminder to the firm to furnish the followings:
: 1. CAD, Image and Measurement Chart, |
| | 2. Complete two sets of application. |

The case stands deferred for re-listing.

" [Case No.:52/16/84-ALC3/2019 [Party Name: ROYALE "~ [MeetNo/Date:2/sa- Status:Deferred |
. ISPORTSWEAR |ALC3/2020 ~f ?
; 16.07.2020 |

| HQFle  RiammR LicNo/Datc:0510413217 |

f45 :01/84/050/00449/AM20/ 1:05/24/040/00625/AM20/ 106.01.2020

i

Decision: Committee considered the case as per agenda along with other relevant papers and decidedto |

send a reminder to the firm to furnish the followings:

' 1. CAD, Image and Measurement Chart.
2. Complete two sets of application.

'The case stands deferred for re-listing.

] CaseN053/16/§4-1§LC372013 iPdrt;/ Name: ORIENT CRAF T Meet No/Date:2/84- E §Status:Deferred {
LLIMITED /ALC3/2020

| 16.07.2020 | ;

. HQFile IRLA File Lic.No/Date:0510413221 |
46 |:01/84/050/00450/AM20/ 1:05/24/040/00626/AM20/ 07.01.2020 | g

;De'c‘iNsidli.:M Committee considered the case as per agenraz; along with other relevant papers andwr*ln(;t”ewcki‘thaf;i

| firm has submitted the hard copy of application. Committee went through the details submitted in this case
| |and decided to refer the case to DCMSME for examination. ?
| The case stands deferred for re-listing é
fCase No.:54/16/84-ALC3/2019 g!Party Name:TANGERINE Meet No/Date:2/84- %Status:Deferred |

| DESIGN PVT. LTD. %ALC3/2020

g 116.07.2020 |

| HQFile ~ [RLAFile Lic.No/Date:0510413222 |
47 :01/84/050/00451/AM20/ 1:05/24/040/00624/AM20/ 107.01.2020 i |
' Decision: Committee considered the case as per agenda along with other relevant papers and noted that |

firm’s representation has been sent to DPIIT for their comments. Committee decided wait for their
| /comments. f
| The case stands deferred for re-listing |
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PVT LTD

| HQI~ e
148 1:01/84/050/00452/AM20/

;iDecision: The Committee conSidered the ¢
| |was sent to DPIIT on 14.04.2020 for examination of the case.

| gyet. Hence, the Committee decided to wait for the comments.

07/24/040/00228/AM20/

i55/16/84-ALC3/2019 [Party Name: KORRUN INDIA~

ase as per the agenda and noted that a copy of application/re

Meet No/Datc:2/84-
/ALC3/2020 5 |
16.07.2020 |

- LicNoMate:0710115996 | )
07.01.2020 ;

ply |
However, no comments have been received

- Status:Deferred |

| 'The case stands deferred for re-listing

[Party Name:PINNACLE
/CLOTHING CO

i

{

[Case No.:56/16/84-ALC3/2019

| [HQTFile
| : :01/84/050/00453/AM20/
; gDecision: Committee considered the case as
jsend a reminder to the firm to furnish the fo
| 1. Image and Measurement Chart.

' 2. Proper CAD.

The case stands deferred for re

fRLA T
:05/24/040/00632/AM20/

| -listing.

o e

Meet No/Date:2/84- gStatus:Im)c:fw';-,l;mly'ﬂtmem(;NiéE
/ALC3/2020 g
116.07.2020 |

~ [LicNo/Date:0510413232 o o

107.01.2020 !

per agenda along with other relevant papers and decided to t
llowings:
%

[Case No.:57/16/84-ALC3/2019  [Party Name: PINNA O

Fo ICLOTHING CO

i

B e Ty
| 1:01/84/050/00454/AM20/ 1:05/24/040/00630/AM20/

Meet No/Date:2/84-  Status:Deferred |
/ALC3/2020 f
16.07.2020 |
LicNo/Date:0510413234 r
07.01.2020

| 2. Proper CAD.
. |The case stands deferred for re-listing

Party Name:PINNACLE
CLOTHING CO

Case No.:58/16/84-ALC3/2019 ‘

i
i
H
i
i

© MeetNo/Date:2/84-

§ﬁec;51on Committee considered the case as per agenda along with other relevant papers and decided to ‘
. |send a reminder to the firm to furnish the followings:
; ‘ 1. Image and Measurement Chart.

i
i
i
i
H

Status:Deferred |
ALC3/2020 ‘ z

RLA File
:01/84/050/00455/AM20/ §
?Decision: Committee considered t
send a reminder to the firm to furnj
1. Image and Measurement Chart.
2. Proper CAD.

case stands deferred for re-listing

| [HQFile
51

;%The

16.07.2020 e

LicNoDate:0510413235 | ;

:05/24/040/0063 1/AM20/ 107.01.2020 |
€ Case as per agenda along with other relevant papers and decided to

sh the followings:

| |Case No.:59/16/84-ALC3/2019
=

| HQF]le ==
152 5:01/84/050/00456/AM20/ §:05/24/O40/0()634/AM20/

Party Name:RADNIK EXPORTS. Meet No/Date:2/84-

: fRLAWF;lé e

ertatuS:D‘é‘fefvréd
| |
: :

/ALC3/2020
116.07.2020

Lic.No/Date:0510413255 B g
08.01.2020

gDecisiM(")n:' C(;mmlttee 'consiraéred the case as per agenda albﬁé with other relevant paperé and decided to 5

. ask the firm to furnish the followings:
|| 1. Image/Sketch, CAD

2. Measurement Chart,

i
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| [The case stands deferred for re-listing

-

| [Case No.:60/16/84-ALC3/2019 Party Name: SAMSONITE Moot No/Date /84, Status:Deferred |
| 'SOUTH ASIA PRIVATE /ALC3/2020

| LLIMITED 116.07.2020 | |
| iHQ S et WY e — e S ;
23 1:01/84/050/00457/AM20/ 1:03/95/040/00989/AM20/ 08.01.2020 ; ;
i re .4.-.7 ... — P ——— — — PO S e . S S il T ..,.,.5
g Decision: Committee considered the case as per agenda along with other relevant papers and noted that |
| ;‘ﬁrm’s representation has been sent to DPIIT. Committee decided to wait for their comments. 3

'The case stands deferred for re-listing.

| [CaseNo.s12i84ALC32020 Party Name:CAMPART  [Meet No/Datez/gd. Status:Deferred |

[ ] [EXPORTS PVT.LTD, /ALC3/2020 5 f
a8 | 116.07.2020 | ;
: HQ File :RLA File Lic.No/Date:0510414382 |
§54 :01/84/050/00610/AM21/ 1:05/23/040/00048/AM21/ f] 1.06.2020 | i

Decision: Committee considered the case as per agenda along with other relevant papers and decided to
| Isend a reminder to the firm to furnish the Complete two sets of application. |
| The case stands deferred for re-listing,

| [Case No.2/2/84-ALC32020  [Party NameBHARTIVA Meet No/Date:2/84-  Status:Deforred

[ INTERNATIONAL LTD. /ALC3/2020 g |
| | § 16.07.2020
By ——— TN —— CoNeDaeT o

1:01/84/050/00611/AM21/ §:O7/24/040/00066/AM21/ 11 1.06.2020

| it Loz ;
Decision: Committee considered the case as per agenda along with other relevant papers and decided to |
' lask the firm to furnish the followings:

1 i 1. Paper pattern of each garments
| | 2. Complete calculation.
| | 3. Efficiency. f
| fThe case stands deferred for re-listing 5

s ="
i
i

(Case No.:3/2/84-ALC3/2020 gParty Name:SILVER CREST | Meet No/Date-2/84. Status: Deferred |
r /CLOTHING (P) LTD |ALC3/2020 | f

| 116.07.2020
Lo RLA File 7 LicNo/Date:0710116592 ;
5 [01/84/050/00612/AM21/ :07/24/040/00071/AM21/ 11.06.2020 s
56 -

7 §Decision: Committee considered the case as pér agenda anng with other relevant i)apéfs and decided to
z frsend areminder to the firm to furnish the followings:

| | 1. CAD, Image and Measurement Chart. .
| 2. Complete two sets of application.
| [The case stands deferred for re-listing.
| [CaseNo:an2i84-ALC32020 Party Name: KITEX LIMITED Meet No/Date:2/84- Status:Approved |
| 5 |ALC3/2020
[ | 116.07.2020 g
 [HQFie IRLA File Lic.No/Date: 1010060549
57 1:01/84/050/00613/AM21/ 1:10/24/040/00022/AM21/ 115.06.2020 | |
) it ; : - |
| |Decision: Committee considered the case as per agenda along with other relevant papers and went through |
~ |the details submitted in this case and decided to ratify the norms for above said Ady Authorization as |
\applied for. f

RA concerned may take necessary action subject to compliance of other usua] conditions.
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|
|
i
|
|
i
i
]
|

|

i

59 Decision: Committee considered the case as per agenda along with other relevant papers and decided to

| send a reminder to the firm to furnish the followings:

’ CAD, Image and Measurement Chart.

| 2. Complete two sets of application.

' 3. InExp. Product 2™, front and back is shown but input is claiming only one, clarify.

[The case stands deferred for re-listing.

i

i
H
i

58

HQ File

:01/84/050/00614/AM21/

- [Party Name:ANISH (INDIA) | [Meet No/Date 2/8a- 'Status:Deferred |
[EXPORTS IALC3/2020
116.07.2020 §
IRLA File LicNo/Date:0510414398 |
:05/23/040/00053/AM21/ 115.06.2020

} fi)ecns;on Committee considered the case as per agéfxda along with other relevant papevr‘éwz'md decided to
| send a reminder to the firm to furnish the followings:

1. CAD, Image.

2. Measurement Chart.
The case stands deferred for re-listing.

i
f
i

i

(Case No.:6/2/84-ALC3/2020  [Party Name: OPERA GLOBAL Meet No/Date:2/84-

ngQ e s
:01/84/050/00615/AM21/

[

|

PRIVATE LIMITED /ALC3/2020 g
16.07.2020
“ IRLA File ~ [LicNoDaw:0510414405 |
:05/24/040/00062/AM21/ 115.06.2020 %

| [Case No.:7/2/84-ALC3/2020 [Party Name:GANGA Meet No/Date:2/84- Status:Approved |
I /ACROWOOLS LIMITED /ALC3/2020 !
|| 16.07.2020
| HQ File RLA File LLic.No/Date:3010105235
§:01/84/050/00616/AM21/ 1:30/24/040/00028/AM21/ 115.06.2020
| Decision: Committee considered the case as per agenda and other relevant papers. Taking cue from
| |SION-J248 committee decided to ratify the norms for the above advance authorization for input as under:
; Export item Qty. S. Import item name Qty.
i No. Recommended L
Blended Acrylic 25000 | 1. Acrylic Fibre (2-4D) 14125 Kg. *
Nylon & Alpaca Yarn | Ke. 2. | Nylon Fibre/ Nylon Staple Fibre 6937.50 Kg.
60 | dyed (Under worsted (3-20D) _
; system) The Net 3. Alpaca Tops (18-30 Micron) 6875 Kg.
Content of Acrylic, 4. MISC.CHEMICALS(RETARDER/LEVELLING 250 Kg.
|| Nylon and Alpaca not AGENT),SOFTENER
I (CATIONIC/BULKY/SILICON),ANTI-STATIC
| less than 12500.000 AGENT
|| Kes, 6250.000 Kgs 5. | Acrylic Dyes 100% Strength 125 Kg.
.| and 6250.000 Kgs 6. | Metal Complex Dyes 100% 125 Kg.
respectively Including Strength
HS Code
55096100,55111000 |
- | 56060090 &
- 1155096900

|

 [Case No.:8/2/84-ALC3/2020  [Party Name:PINNACLE

[RA concerned may take necessary action subject to compliance of other usual conditions. ,

61!

|

;HQ PR
:01/84/050/00617/AM21/

 MeetNoDatc:2/84-  |Status:Deferred

\CLOTHING CO ALC3/2020 |

16.07.2020 | ,
~ [RLAFi ~ [LicNo/Date:0510414408 |

1:05/24/040/00106/AM21/ 116.06.2020
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Decision: Committee considered the case as per agenda along with other relevant papers and decided to

. send a reminder to the firm to furnish the followings:

1. CAD, Image and Measurement Chart.

" ' 2. Complete two sets of application.

'The case stands deferred for re-listing,

3
i

| [Case No.:9/2/84-ALC3/2020 Party Name:BHARTIYA Moot No/Date-2/gde !St'zltﬁ;{ﬁ;g};;ihg
! |

| INTERNATIONAL LTD. ALC3/2020 |
[ 116.07.2020 |
| [HQFile RLA File LicNo/Date:0710116606 | |
f :01/84/050/00618/AM21/ 1:07/24/040/00077/AM21/ 116.06.2020 | :
62 ?Decision: Committee considered the case as per agenda along with other relevant papers and decided to §
| lask the firm to furnish the followings: |
’ ! 1. Paper pattern of each garments
5 2. Complete calculation.

3. Efficiency.

[The case stands deferred for re-listing ;
| |Case No.:10/2/84-ALC3/2020 [Party Name:RADNIK Meet No/Date:2/84- Status:Approved |
[ ] [EXPORTS |ALC3/2020
[ ? 116.07.2020 ;‘

HQFile ~ IRLA File  [Lic.No/Date:0510414413
:01/84/050/00619/AM21/ 1:05/24/040/00103/AM21/ 17.06.2020

'Declsmn Commmee considered thg case as;;er ;génda along with othe;félVe‘Véh; pz;persandwenttmhrough

563 'the details submitted in this case. After taking cue from SION-J289 committee decided to ratify the norms

. [for above said Adv Authorization as under: §
Export item Qty. Import item Qty. Recommended |

! LADIES SKIRT MFD OF 100% 38661 100% POLYESTER 121782 Sq. Mtr. :

i POLYESTER WOVEN DYED FABRIC Nos. WOVEN DYED

| GSM 175 + 10% STYLE FLORIDA FABRIC WIDTH 56"

| SKIRT GSM 175+/ 10%

| RA concerned may take necessary action subject to compliance of other usual conditions.

| [Case No.:11/2/84-ALC3/2020 Party Name:RISHI TECHTEX Meet No/Date:2/84- Status:Deferred *

LIMITED 'ALC3/2020 ; |

j | 116.07.2020 (

| [HQFile RLA File Lic.No/Date:0310836763 |

64 1:01/84/050/00620/AM21/ 1:03/95/040/00146/AM21/ 19.06.2020 |

Decision: Committee considered the case as per agenda along with other relevant papers and decided to
:ask the firm to furnish the Complete two sets of application.
| The case stands deferred for re-listing.

‘M ?Case No.:12/2/84-ALC3/2020 %Party Name:RICHA GLOBAL EF“I\./Ieet No/Date:2/84- §§Status:De:ferred §
. [EXPORTS PRIVATE LIMITED |ALC3/2020 f
ol | 116.07.2020 |
HQFile [RLA File LLicNo/Date:0510414447 |

. 1:01/84/050/00621/AM21/ §:05/24/O40/001 16/AM21/ 119.06.2020 | |
; Decision: Committee considered the case as per agenda along with other relevant papers and decided to
'send a reminder to the firm to furnish the followings: |

F - CAD, Image and Measurement Chart. f

. 2. Complete two sets of application. |
'The case stands deferred for re-listing. g
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| |Case No.:13/2/84-ALC3/2020 [Party Name:RICHA GLOBAL  Meet No/Date2/84- Status:Deferred |
= [EXPORTS PRIVATE LIMITED |ALC3/2020 g
| | | 116.07.2020 |
| HQFile RLA File  LicNoDate:0510414448 |
- :01/84/050/00622/AM21/ 1:05/24/040/001 18/AM21/ 19.06.2020 g

Decision: Committee considered the case as per agenda along with other relevant papers and decided to

| |send a reminder to the firm to furnish the followings:
| | 1. CAD, Image and Measurement Chart.
| | 2. Complete two sets of application. f
| |The case stands deferred for re-listing. ‘
| (Case No.:14/2/84-ALC3/2020  Party Name:RICHA GLOBAL Meet No/Date:2/84- Status: Deferred |
[ [EXPORTS PRIVATE LIMITED IALC3/2020 |

116.07.2020

HQ File RLA File LicNo/Date:0510414449 | ] ’
%67 1:01/84/050/00623/AM21/ 1:05/24/040/00119/AM21/ 119.06.2020 |
! EDecision: Committee considered the case as per agenda along with other relevant papers and decided to
| |send a reminder to the firm to furnish the followings:
L E o, CAD, Image and Measurement Chart.
|| 2. Complete two sets of application.
| The case stands deferred for re-listing. |

| |Case No.:15/2/84-AL.C3/2020 Party Name:KARAN LETEX  Meet No/Date2/84. ‘Status:Deferred |
LTD \ALC3/2020

| ool 116.07.2020
; HQFile RLA File / LLic.No/Date:0610039519 e
- :01/84/050/00624/AM21/ :06/24/040/00015/AM21/ 119.06.2020 | |

68 D;msmn ééﬁ;;nittee considered the Ease as per ager;aa along with otHerrelE:va{nt papéf;aﬁd dé(uzidue;i‘t[”(‘)wmf

iask the firm to furnish the following:
1. Full specification of fabric with all constituents’ percentage.
| 2. GSM variation is beyond 10%, please clarify.
3. Complete two sets of application. |
| |The case stands deferred for re-listing.
| |case No.:16/2/84-ALC3/2020 Party Name:LOYAL TEXTILE _ |Meet No/Date:2/84- Status: Deferred
| IMILLS LTD /ALC3/2020 f
g 116.07.2020 f
T TR E———— R oS —— T S
:01/84/050/00625/AM21/ 1:32/24/040/00015/AM21/ 22.06.2020 |
| ?Decision: Committee considered the case as per agenda along with other relevant papers and decided to
jask to the firm to furnish the followings:
1. CAD, Image and Measurement Chart.
| | 2. Complete two sets of application.
. The case stands deferred for re-listing.
 [Case No.:17/2/84-ALC3/2020  [Party Name: HANUMAN KNIT MeetNo/Date:2/84-  [Status:Approved |
;l [FASHION 'ALC3/2020 j
‘ ; 116.07.2020 ;
. HQ File  [RLAFile Lic.No/Date:3210079567 ;
§7O §:01/84/050/00626/AM21/ §:32/24/O40/00014/AM21/ 122.06.2020 !

DeclslonCommlﬁéecon51dered the case as peragenaa aica).r{é with other relevant papers and went throughg
. the details submitted in this case and decided to ratify the norms for above said Adv Authorization as
| japplied for.
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concerned may take necessary actron subject to comphance of other usual condmons

 [Case No.:18/2/84-ALC3/2020 Parly Name: HINDUSTAN |  Meet No/Date:2/84- ~ [Status:Deferred

1. CAD, Image and Measurement Chart.

i

; APPARFL INDUSTRIES /ALC3/2020 |
116.07.2020 | g
T m—— S o -
., HQFile RLA File Lic.No/Date:0310836801  Defer Date: ;
§ | 01/84/050/00627/AM21/ O3/94/O40/00188/AM21/ 23 06.2020 ] ;
Dec1510n Commrttee considered the case as per agenda along with other relevant papers and decided to ‘
| lask to the firm to furnish the CAD, Image and Measurement Chart, ‘
The case stands deferred for re- lrstr |
| [Case No.:19/2/84-ALC3/2020 Party Name:SAIVANA  [Meet NoDate2/sde Status: Deferred |
P [EXPORTS PVT. LTD. /ALC3/2020 { |
L g 116.07.2020 |
‘ 5HQ File RLA File ILic.No/Date:05 10414480 M DO
01/84/050/00628/AM21/ ’ 05/24/040/00126/AM21/ 124.06.2020 §

72 Decrsron Committee consrdered the case as per agenda along with other relevant papers s and decided t to
sask to the firm to furnish the followings:

1. CAD, Image and Measurement Chart.

f ' 2. Complete two sets of application.
’ 3. Qty. of inputs in Sq. Mtr. *
The - case stands deferred for re-lrstmg |
 [Case No.:20/2/84-ALC3/2020  [Party Name:POOJA Meet No/Date:2/84- Status:Deferred |
! ! iiINTERNATIONAL IALC3/2020 s
' | i16 07.2020 | |
| HQ N ; RiA e o NoDae 0 oA i ————
| 3 01/84/050/00629/AM21/ 05/24/040/00122/AM21/ 124.06.2020
Decrsron Commrttee con51dered the case as per agenda along with other relevant papers and decided to |
| lask to the firm to furnish the followings: l

2. Complete two sets of application.
The case stands deferred for re- lrstmg

 Case No.:21/2/84-ALC3/2020  [Party Name:MIDAS SAFE Meet NoDate:2/84-  [Status: Defe

INTERNATIONAL ALC3/2020
5 ; 16.07.2020 ;
| [HQFie RLA File ~ [Lic.No/Date:0610039523 !
;74 01/84/050/00630/AM21/ 1:06/24/040/00016/AM21/ 24.06.2020 |

Decrsron Committee considered the case as per agenda along with other relevant papers and decided to

lask to the firm to furnish the followings:

-1, CAD, Image and Measurement Chart.
| 2. Complete two sets of application.
xThe case stands deferred for re- llstlng

{
|
|
|
|
|
i

|

|

| |Case No.:22/2/84-ALC3/2020 Party Name:SREEMA Meet No/Date:2/84- Status:Approved |
{ [FILAMENTS PRIVATE /ALC3/2020 ‘ |

| 5LIMITED 116.07.2020 |
7 5 HQFrle e s |, e A e RIARE - [Lic.No/Date:3210079576 |
| 01/84/050/0063 1/AM21/ 32/24/040/00013/AM21/ 25.06.2020

R P S T s e e SR 1t A saore R
‘ Decrsron Commrttee cons1dered the case as per agenda along with other relevant papers and went through

the detarls submltted in thrs case and dec1ded to ratrfy the norms for above sard Adv Authorlzatron as
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| 4appw] 1ed for s

' IRA concerned may take necessary action subject to compliance of other usual conditions.

| [Case No.23/2/84-ALC32020 Party Name:CHOWDHARY  [Meet NoDatoz/gs. Status: Deferred |
[ OVERSEAS LIMITED /ALC3/2020 ;
= 116.07.2020 |
17 [HQ File IRLA File Lic.No/Date:0610039528 |
f7 :01/84/050/00632/AM21/ :06/24/040/00019/AM21/ 26.06.2020 ‘<

{

* The case stands deferred for re-listing,

Decision: Committee considered the case as per agenda along with other relevant papers and decided to |
ask to the firm to furnish the Complete two sets of application. |

| [Case No.:24/2/84-ALC372020  [Party Name:WEAR WELL Meet No/Date-2/84- Status: Deferred |
[INDIA PRIVATE LIMITED. ~ |ALC3/2020 *
116.07.2020
. HQFile RLA File [LicNo/Date:0510414493 |
77 1:01/84/050/00633/AM21/ :05/24/040/00131/AM21/ 126.06.2020 f
§Decision: Committee considered the case as per agenda along with other relevant papers and de |

ask to the firm to furnish the Complete two sets of application. .

'The case stands deferred for re-listing, |

gca‘se No.:25/2/84-A1L.C3/2020 |
v 'NONWOVEN PVT.LTD

,R e e
1:24/24/040/00018/AM21/

Qe

PParty Name: SPSUNWEB

Meet No/Date:2/84- o ‘Statﬁs‘:Approved

JALC3/2020

116.07.2020 |
= LLic.No/Date:2410043142 |

126.06.2020

i

78 |:01/84/050/00634/AM21/

| Decision: Committee considered the case as per agenda along with other relevant papers and went through
g the details submitted in this case and decided to ratify the norms for above said

lapplied for.

RA concerned may take necessary action subject to compliance of other usual conditions.

Adv Authorization as

i
I

| |Case No.:26/2/84-ALC3/2020 [Party Name: SPUNWEB

Meet No/Date:2/84-

T S};atus:Approvedé

gNONWOVEN PVT.LTD /ALC3/2020 f
116.07.2020
| [HQFile ~ |RLA File Lic.No/Date:2410043143 | -
579 1:01/84/050/00635/AM21/ §:24/24/040/00021/AM21/ 126.06.2020 ;
: fDéclslanMCor;lrﬂlttee considered the case as per agenda along with other relevant pe{pérs and went through |
! fthe details submitted in this case and decided to ratify the norms for above said Adv Authorization as |
. lapplied for.
| IRA concerned may take necessary action subject to compliance of other usual conditions. |

| [Case No.:27/2/84-AL.C3/2020 Party Name:FLEXITUFF  |Meet No/Dato-2/gd. ““«s“{;a;;;;};‘;;}";;’;a“}
- VENTURES /ALC3/2020 | |
INTERNATIONAL LIMITED  |16.07.2020 | ;
| HQFile — URiATFilke ~ Lic.No/Date:5610005895 | f

:01/84/050/00636/AM21/ :56/24/040/00006/AM21/ 29.06.2020 ; g

80 §Decisi0n: Committee considered the case as per agenda and other relevant papers and decided to ratifyzE
- Ithe norms for the above advance authorization for input as under:

Export item Qty. S.No. | Import item name Qty.

| Recommended

, | FLEXIBLE INTERMEDIATE BULK 1002.800 | 1. POLYPROPYLENE [ 805 MT.

CONTAINERS(BAFFLE BAG), FOOD MT. GRANULES ;

' | GRADE WITH PRINTED 2. UV STABILIZER 2.8 MT. ‘
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NET CONTENTS- 3 HDPE GRANULES | 220 MT.
|| 1. POLYPROPYLENE GRANULES.- . RELEVANT LLDPE | 105 MT. ?
' | 700.000 MT GRANULES
|| 2. UV STABILIZER-2.800MT 5. PACKING As per packing |

3. HDPE GRANULES-200.00 MT MATERIAL policy

4. RELEVALNT LLDPE- (POLYPROPYLENE

100.000 MT GRANULES) %

5. PACKING MATERIAL

(POLYPROPYLENE GRANULES)-10,028

MT1

| RA concerned may take > necessary aet1on subject to compliance of other usual condmons

 |Case No.:28/2/84-ALC3/2020 Party Name:RICHA GLOBAL  |Mect No/Date:2/gs. ‘Status:Deferred |
EXPORTS PRIVATE LIMITED | ALC3/2020

| ; 116.07.2020

. HQFile AN — lec.No/Date:o"swi”o4i?15'16”'“'? R

gy 01/84/050/00637/AM21/ :05/24/040/00137/AM21/ 130.06.2020

181 e = S—

i

Decxsmn Commrttee consrdered the case as per agenda along with other relevant papers and decided to
lask to the firm to furnish the followings:
1. CAD, Image and Measurement Chart,

2. Complete two sets of application.
The case stands deferred for re-listing.

| [Case No.:29/2/84-ALC3/2020 Party Name:PEARL APPARELS |Meet No/Date2/gd. 'Status:Deferred |
» s ALC3/2020
o ; 16.07.2020

Y TI— fiz P —— e .

‘§82 01/84/050/0063 8/AM21/ 05/24/040/00145/AM21/ 130.06.2020

l Decnsnon Commrttee consrdered the case as per agenda along with other relevant papers and dec1ded to
: ?ask to the firm to furnish the followings:
1. CAD, Image and Measurement Chart. |
2. Complete two sets of application. |
The case stands deferred for re-listing.

Case No.:30/2/84-A LC3/2020 Party Name:ROYALE Meet No/Date:2/84- Status: Deferred |

| SPORTSWEAR 'ALC3/2020 i |

116.07.2020 |
| et e e o - i e ——
i HQ File RLA File ;L1c No/Date:0510414516 | !
} 01/84/050/00639/AM21/ :05/24/040/00141/AM21/ 130.06.2020

i

Decnsnon Committee considered the case as per agenda along with other relevant papers and decided to
ask to the firm to furnish the followings:
1. CAD, Image and Measurement Chart.
i~ 4 Complete two sets of application.
The case stands deferred for re-listing.

" |case No.:31/2/84-ALC372020 Party Name:MEENU Moot No/Date:2/8d- Status:Deferred |
= /CREATION LLP 'ALC3/2020 |

l 16.07.2020 5
BT B Y — e T P
84 :01/84/050/00640/AM21/ 1:05/24/040/00107/AM21/ 01.07.2020 ‘

fDecnsmn Committee considered the case as per agenda along with other relevant papers and decided to ;
;ask to the firm to furnish the followings: |
1. CAD, Image and Measurement Chart. f
| 2. Complete two sets of application.
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e stands deferred for re-listing,

s =R “
i
i

(Case No.:32/2/84-ALC3/2020

PParty Name: SUNDARAM

“Meet No/Date:2/84-

‘Status:Deferred |

L |

; ; INDUSTRIES PRIVATE ALC3/2020 ! {
L ILIMITED 116.07.2020 |
| : HQFile Rk  [LicNo/Date:0410166850 | |
g 3 |:01/84/050/0064 1/AM21/ 1:04/24/040/00046/AM21/ 03.07.2020 |

5 \Committee considered the case as per agenda along with other relevant papers and decided to ask to the |
| [firm to furnish the Complete two sets of application. g
| | The case stands deferred for re-listing, ;

Case No.:33/2/84-ALC3/2020 |
[EXPORTS PRIVATE LIMITED

i

|
i

Party Name:RICHA GLOBAL

Meet No/Date:2/84- ‘Status:Deferred |

s g

IRLA File
:05/24/040/00153/AM21/

HQFile

i

'ALC3/2020 ; §
116.07.2020 |
Lic.No/Date:0510414544
03.07.2020 | ?

,%86 :01/84/050/00642/AM21/

jask to the firm to furnish the followings:

Decision: Committee Considered the case as perw agenda along with other relevant papersar;d3501dedto %

S 5 CAD, Image and Measurement Chart. ?
o2 Complete two sets of application. f
| |The case stands deferred for re-listing.

(Case No.:34/2/84-ALC3/2020 gParty Name:RICHA GLOBAL  Meet No/Date:2/84- Status: Deferred
P [EXPORTS PRIVATE LIMITED ALC3/2020 | !
% 16.07.2020 f

 RLATFile
:05/24/040/00154/AM21/

:HQFlle SRR
5 1:01/84/050/00643/AM21/

| fDecision: Committee consid
lask to the firm to furnish the followings:

' L. CAD, Image and Measurement Chart.
i Complete two sets of application.
The case stands deferred for re-listing.

~ [Lic.No/Date:0510414545

103.07.2020

ered the case as pe}magen’da aiang with other relevant paperéwand decidedto |

| [Case No.:35/2/84-ALC3/2020 Party Name:RICHA & CO

i
H i
{

. |HQFile
88 |:01/84/050/00644/AM21/

TP
1:05/24/040/00160/AM21/

* [LicNo/Date:0510414580 |

Meet No/Date:2/84-
IALC3/2020
116.07.2020

~ 'Status:Approved

i

08.07.2020

Decision: Committee considered the case

i

| [the details submitted in this case and decided to ratify the norms for above said Adv Authorization as

i

| lapplied for.

| IRA concerned may take necessary action subject to compliance of other usual conditions.

as per ~z;genda along with other felevant paﬁersanziwentth;ough

iirlon k.
i

H

i

| [Case No.:36/2/84-ALC3/2020 ;
| [EXPORTS PRIVATE LIMITED

Party Name:RICHA GLOBAL Moot No/Date2/gd- |

ALC3/2020
116.07.2020

“|RLA File

| [HQFile
1:05/24/040/00162/AM21/

89 |:01/84/050/00645/AM21/

Lic.No/Date:0510414593 [

109.07.2020

N —

lask to the firm to furnish the followings:
1. CAD, Image and Measurement Chart.
2. Complete two sets of application.

* [Decision: Committee considered the case as

i
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|
{
|
!

H
{

The}:asestands deférred for ré—]isting.

| |Case Nou37/2/84-ALC3/2020  [Party Name:WEAR WELL Meel NoDate:2/84- [Status:Deferred |
o EINDIA PRIVATE LIMITED. /ALC3/2020 f ;
‘ ? 116.07.2020 » |
T —————— e e [ e, f e A e i [ ——————— et |
{HQ File {RLA File LicNo/Date:0510414594 |
1:01/84/050/00646/AM21/ 1:05/24/040/0 09.07.2020 ) |

91,

i

190

{Decision: Committee considered the case
sk to the firm to furnish the followings:

S
2. Complete two sets of application.

§The case stands deferred for re-listing.

CAD, Image and Measurement Chart.

TIAM21/ |

per agenda along with other relovant papers and decided to

as

[Case No.:38/2/84-ALC3/2020 Party Name:OPERA GLOBAL | Meet No/Date-2/84. Status:Deferred |
s IPRIVATE LIMITED /ALC3/2020 ; §
t | 116.07.2020
e SN i s e = et o |
/HQ File RLA File Lic.No/Date:0510414603 |
:01/84/050/00647/AM21/ :05/24/040/00167/AM21/ 10.07.2020 |

Decision: Committee considered the case
iask to the firm to furnish the followings:

1,
2. Complete two sets of application.

gThe case stands deferred for re-listing,

CAD, Image and Measurement Chart.

as per agenda along with other relevant papers and decided to

Minutes for manual cases (offline) M.N. 02-AM21 Dt. 16.07.2020

Actua

lly held on 12.10.2020

Case No.01

M/s. SWASTIK POLYMERS

NC Meeting No. 02/AM21 dated 16.07.2020

F.No. 01/84/050/00125/AM20/ / Des-V

RA F.No 05/24/040/00186/AM20//Des-V

Adv. Authorization 0510411060 Dated
26.06.2019

Decision: Committee considered the case as

has requested for fixation of norms as th
22.07.2020 due to non submission of application
case and decided to refer the case to DPIIT for further e

The case stands deferred for re-listing.

per agenda along with other relevant papers and noted that firm
eir case was rejected by NC in meeting no-17AM20 dated
copy. Committee went through the details submitted in this
xamination.

Case No.02 M/s. HIGH PERFORMANCE PVT. LTD.
NC Meeting No.02/AM21 dated F.No. 01/84/050/00007/AM20/DES-V
16.07.2020

RA F. No. 05/23/040/00591/AM20/

Adv. Authorization. No. 0510410161 dated
05.04.2019.

Decision: Committee considered the case as
has submitted their reply by email dated 09.
Committee went through the application s
request and rejected.

per agenda along with other relevant papers and noted that firm
09.2020 with the request to consider their case for 3% wastage.

ubmitted by the firm and decided not to accede by the firm’s

LCase No.03

l

M/s GRINDWELL NORTON LTD.
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NC Meeting No.02/AM21 dated F.No. 01/84/050/00186/AM12/DES-V

16.07.2020 actually held on

RA F .No. 07/24/040/00141/AM12 dated Adv. Authorization. No.0710081890 dated
| 21.07.2011 30.08.2011.

Decision: Committee considered the case as per agenda along with other relevant papers and noted that firm

has processed to change the name of the firm from M/s Grindwell Nortion Ltd or M/s Grindewell Notion |
International Ltd to M/s Grindwell Norton Ltd. It has been approved by Regional Authotity, Bangalore vide |
F.No.07/24/040/00141/AM12 dated 19.08.2020. Committee went through the details submitted in this case |
and decided to ratify the norms for above said advance authorization on repeat basis of advance authorization |

Case No.04 M/s. SWASTIK POLYMERS ]
NC Meeting No. 02/AM21 dated 16.07.2020 F.No. 01/84/050/00116/AM20/ Des-V
RA F-No. 05/24/040/00167/AM20/ Adv. Authorization 0510410996 Dt: 19.06.2019

Decision: Committee considered the case as per %igenda along with other relevant b;lpers and noted that ﬁrm

"}j}lﬁ:‘ﬁgisgggggfggferred for re-listing.

[ Case No.05 M/s. SWASTIK POLYMERS
NC Meeting No. 02/AM21 dated 16.07.2020 F.No. 01/84/050/00140/AM20// Des-V
RA F.No. 05/24/010/00209/AM20/ /Des-V Adv. Authorization. 0510411131 Dt:03.07.2019

Decision: Committee considered the case as per agenda along with other relevant papers and noted that firm
has requested for fixation of norms as their case was rejected by NC in meeting no-17AM20 dated

22.07.2020 due to non submission of application copy. Committee went through the details submitted in this
case and decided to ask the firm to furnish the Net weight of export product indicating net content of all three
inputs. |
The case stands deferred for re-listing.

[ Case No.06 M/s RICHA & CO
NC Meeting No.02/AM21 dated F.No. 01/84/050/000248/AM19/DES-V
16.07.2020
RA F.No.05/24/040/00356/AM19/ Adv. Authorization. No.0510407883 dt: 25.09.2018.
Decision: Committee considered the case as per agehda along with other relevant papers and noted that |

while applying for amendment in licence for 2™ time i.e., for ladie3s dress falls under SION J-288 and x

consumption is well within sanctioned limit. Now, they are applying for the redemption of licence. But,
CLA, Delhi has insisting the form to get the norm fixed for 2™ amendment in licence Wwhereas the norms of |
1* two export product has already been fixed and 3% export product falls under SION. Committee went
through the details submitted in this case and noted that composition fees receipt has not been reflected in the |
:dgcuments.w Hence, this case is rejected. :

Case No.07 M/s RICHA & CO
NC Meeting No.02/AM21 dated F.No. 01/84/050/000249/AM20/DES-V
16.07.2020

Adv. Authorizations. No.0510412909 dated 13.12.2019.

Decision: Committee considered the case as per agenda along with other relevant papers and noted that the
firm has requested for amendment in style No. from CN435306 to CN411998MI in the export S1.No.3.
Committee went through the details submitted in this case and noted that composition fees receipt has not
been reflected in the documents. Hence, this case is rejected. ﬁj
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Case No.08 M/s. JAYARATNA EXPORTS n

NC Meeting No.02/AM21 dated F.No. 01/84/050/00020/AM20/DES-V

16.07.2020

RA F.No. 32/24/040/00002//AM20 Adv. Authorizations. No.3210078916 dated 7
12.04.2019.

tted their reply by e-mail dated 20.08.2020. Committee went through the details submitted in

Decision: Committee considered the case as per agenda along with other relevant papers and noted that the
firm has subm

Case No.09 M/s. VRIJESH OVERSEAS PRIVATE LIMITED
NC Meeting No.02/AM21 dated F.No.01/84/050/00064/AM20/

16.07.2020
Adv. Authorizations. No. 0710114899

Date: 14.05.2019

Decision: Committee considered the case as per agenda along with other relevant papers and noted that ﬁrm
has requested for fixation of norms as their case was rejected by NC in meeting No-13AM?20 dated 31.10.2019

noted that specification of LACE are furnished and LACE as input is shown in manufacturing process and|

[ Case No.10 M/s. JINDAL POLY FILMS LTD.
NC Meeting No.02/AM21 dated F.No. 01/84/050/00399/AM18/DES-V
16.07.2020
RA F.No. 05/23/040/00411/AM18 Adv. Authorization. No.0510405760 dated
28.02.2018.
Decision: Committee considered the case as per agenda along with other relevant papers and noted that firm
is asking wastage as per SION J-370 which is 17%. Committee felt that wastage in SION is very high. |

Therefore, norms Committee felt that this issue needs to be examined taking into consideration of other |
applicants data. |

Norms Committee formed a sub committee comprising (i) Shri Rajesh Malhotra, Deputy Director General of
Foreign Trade (ii) Nand Lal (DPIIT), (iii) Shaish Kumar, (Consultant). |

The case stands deferred for re-listing.

Case No.11 M/s. BATAVIA EXIM PVT. LTD. ]
NC Meeting No.02/AM21 dated F.No. 01/84/050/000629/AM19/DES-V T
16.07.2020
RA F.No. 07/24/040/00258/AM19 Adv. Authorization. No. 0710114539 dated

12.02.2019

Decision: Committee considered the case as per agenda along with other relevant papers and noted
deficiencies in the application which Wwas requested on dated 20.08.2020 to furnish but the firm fail to do
that. Hence, Committee decided to reject the case.

Case No.12 M/s DHARMESH TEXTILES LIMITED 7
NC Meeting No.02/AM21 dated F.No.01/84/050/00191/AM19/

16.07.2020

RLA File No: 33/24/040/00005/AM 19/ Adv. Authorization. No. 3310030461 Date: 10.08.2018
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Decision: Committee co

DPIIT for further examination,

NC Meeting No.02/AM2] dated
16.07.2020

has requested for re-fixation of norms as their case was approved by NC in meeting no-15AM20 dated

The case stands deferred for re-listing.

RA.F.No 32/21 /040/00005/AM17/

hrough the details submitted in this case and decided to refer the case to

M/s. JAYAKUMARAN EXPORTS
F. No. 01/60/162/042/AM20/PRC
F.No.01/84/050/00384/AM1 8/DES-V
F.No.01/84/050/00013/AM17/DES-V

Adv. Authorization No. 3210077869 dated 18.04.2016

NC Meeting No.02/AM?21 dated
16.07.2020

M/s. Council for Leather Exports
F.No. 01/84/171/00171/AM20/DES-V

04.09.2020. Therefore, the Com

Decision: Committee considered the case as per agenda along with other relevant papers and noted that
revised norms for export of finished leather has already been published vide P.N.No.15/2015 — 2020 dated

mittee has decided to withdrawn the case.

!
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